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>nM î̂ *i I

Shri B. 8 . Marthy: May I know on 
what basis the quota for consumers is 
allotted?

Shri Manubhal Shah: As 1 said, the 
basis is neither population nor the 
quantum o f production, but the past 
off-take, and also the public sector 
projects and the high development 
projects in each State.

Shri Tangamanl: For the Madras
State, the monthly quota allotted is
26,000 tons, tn view o f the fact that 
more than 70,000 tons are being pro­
duced in Madras State, may I know 
whether the quota for Madras will be 
increased?

Shri Manubhai Shah: Quotas are not 
distributed according to the location 
of factories. If that were the con­
sideration, perhaps, a few States will 
take away the entire quota of cement 
production in this country. The quotas 
are fixed on the basis o f the past off­
take of the States and the different 
priorities.

Shri Damani: The quotas allotted to 
dealers often go into undesirable 
channels, and in this way, they get 
higher prices May I know whether 
such cases have been detected, and if 
so, what action has been taken so far?

Shri Manubhai Shah; As the House 
is aware, cement control is a statutory 
control. And if anybody indulges in 
any practice which is not correct 
under the law, the State Governments 
concerned do take action. Actually, 
every release is against a permit.

Shri R. Ramanathan Chettiar: May
I know whether it has been brought 
to the notice of Government that some 
States are experiencing difficulties in 
regard to cement for their various 
State projects, and they have m afc 
representations to the Government of

India and yet the difficulties have not 
been remedied so far?

Shri Manubhai Shah: That is gene^**
rally true, because today the demand 
for cement is much higher than the 
production. And every State wants 
more than what we can give. But as 
the production is rising, the relief 
given to every State is much larger 
than before.

Roads in Nepal 
t

fS h ri Bibhntl Mlshra:
*129.< ®hrl Shrec Narayan Das:

| Shri Radha Raman:
[  Shri Raghnnath Singh:

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 1650 on the 10th Sep­
tember, 1957, and state:

(a) whether the proposal to have 
an agreement between the Govern­
ments of Nepal, India and U.S.A. for 
construction of some roads in • Nepal 
has been finalised;

(b) the nature of the agreement 
concluded;

(c) whether any specific plan and 
programme for road construction have 
been drawn up; and

(d) if so, their important features?
The Deputy Minister of External 

Affairs (Shrimati I.akshmi M enoo):
(a) No, Sir.

(b) to (d). Do not arise.
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Shrimati Lakshml Menon: The hon. 
Member has asked about the finalising 
o f the agreement. The agreement is 
not finalised yet.
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Shxiautt lakiUnwl M enta: It is not
possible to indicate when it will lie 
finalised. There have been many 
drafts in regard to this agreement, 
and the fourth draft is under con­
sideration now.
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Mr. Speaker: How far will these

questions as to when it will be finali­
sed and so on lead vis? Let us go to 
the next question now.

Indians in Burma 
t

/S h r i  D_ C. Sharma:
* ^Shri L. Achaw Singh:

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 630 on 5th August, 1957 
and state:

(a) whether the information in re­
gard to the number of Indian nationals 
who have been or not been paid com­
pensation for their lands nationalised 
in Burma, has been obtained from the 
Burmese Government; and

(b) if so, the details thereof?
th e  Parliamentary Secretary to the 

Minister of External Affairs (Shri 
Sadath All Khan): (a) and (b). Com­
pensation had been paid to 168 Indian 
nationals till 30th September, 1957. 
The figures in regard to those who 
have not been paid compensation, are 
not yet available, as the relevant data 
from the different District Compensa­
tion Officers in Burma have not yet 
been collected and compiled.

Shri D. C. Sharma: May I know at 
what rate the compensation is being 
paid and whether the Indian nationals 
have expressed their dissatisfaction 
with that, and if so, what action has 
been taken to remove the dissatis­
faction?

Shri Sadath All Khan: The method
of payment of compensation is as 
follows. Cash payment of 2,500 kyats 
will be made towards the total amount 
o f compensation payable for all lands 
nationlised from each land-owner. If

the total amount of compensation ex­
ceeds 2,500 kyats, but it is within. 
2,600 kyats, a fraction will be paid 
in cash. For the balance of compen­
sation, Government of the Union o f 
Burma bonds in denominations of
1,000 kyats, 500 kyats and 100 kjfets 
will be issued.

Shri D. C. Sharma: May I know
whether our Government have any 
machinery there to see to it that the 
compensation is paid in due time, and 
if so, what it is?

Shri Sadath All Khan: As the hon.
Member knows, our Embassy is there. 
And the Embassy looks after the in­
terests o f the Indian nationals there. 
Besides, I believe there is an associa­
tion known as the Chettiars’ Associa­
tion, Rangoon, which is attending to 
the admission of applications pursu­
ing claims etc., and also looking after 
the interests of the non-Chettiars.

Shri R. Ramanathan Chettiar: May 
I know the total compensation that is 
payable to Indian nationals who- have 
been dispossessed of their land, and 
how much of it has been paid so far?

Shri Sadath Alt Khan: Unofficially, 
we are told that 2,72,526 kyats have 
so far been paid to 168 Indian nation­
als.

Shri T. K. Chaudhuri: May I know 
whether our Government have signi­
fied their acceptance of the offer of 
compensation made by the Burmese 
Government? Are they satisfied that 
this is a just offer?

Shri Sadath Ali Khan: I am unable 
to say now exactly what the attitude 
has been in this matter.

Shri B. S. Mnrthy: May I know
whether the money paid as compen­
sation is allowed to be brought to 
India without the foreign exchange 
restrictions?

Shri Sadath Alt Khan: Some agents 
of the owners of the nationalised 
lands have applied for exchange faci­
lities for cash compensation, and our 
Embassy in Rangoon has recommen­
ded their cases. I believe that these 
applications are under the considera­
tion o f the Exchange Control Autho­
rities there.




